Shri, Durga Prasad,

R B Shri, M. L. Paswan, Registrar Incharge,

¢ e ¢

Nobody is present on behalf of the applicant,
. L. The application is in order. let it be registered and

placed before the Hon'ble Bench on 01,05,926 for hearing

7

: _ ( M. L, Paswan)
PKL - - - ' Registrar I/C

on admission.,

2751;05,96- ~ Counsel for the applicant : Shri A.K,Gupta,
| at the request of learrned counsel for the
‘applicant, let this matter be adjourned to 09.05.1996-

T " for admission. | NJ)\,M

. : (N. K.Vverma )
SKT o 4 Membar (A)

3/9.5.1¢86 Counsel for the dpplicant:Shri A.K.Gupta

On request, the case is adjourned to.

v - | - +'{ N.K.Verm@ )
3 RES.i | _ Member (&)

27.5.,1996 for admission.



4./ 27.5.96.

/CBS/

qr? the same has not been withdtawn.

0A - 242796

Counsel for the'applicant :

Heard learned counsel for the

The applicant was removed from service in the year

1975 as per Annexure A/1 and A/2. He
after
OA/nearly 20 years of that happensng

those_orders. On the face of it, the

_maintainable because of the law of 1

:N.P. Verma, however, prayedﬁthat‘the
regardingi%éf&a@?@-of-prpvident.fund
gratuity amount cannot be treateé'as
this is the
contributed by him under CPF is bein

the respondents even today as-under

Shri N,

recurring cause of action, The money

P, Verma,

applicant.

Lhas filed thi
for quashingf‘

OA is not nd

q
imitation, Sh
!prayer'ﬁelﬂ3
and other

time_barred as

g maintained by |
' 1

lawj/fhe, ' i

\

contributory fund account cannot be. elosed unless thei

\

same is w1thdrawn finally by the sub

appllcant in this matter has not withdrawn his CPP N

Grawury™
ﬁﬂﬁ!ﬁiﬁt held at his balance and acco

account must be available with the'tespondents for

refund to the applicant, He prayed t

of the OA may be admitted and interit

1 find -some force in the argument of

criber, The
rdingly thap -
at thisfgart

order be pasi‘

Shri Verma in ®

regard to the claim of refund of accumulated amount

be issued to the respondents with re

limited prayer returnable within six| weeks.

case on 16.7.96 for hearing on admis

et notices xk
gard to the
List thif

sion..

N,

(N.K., Verma) L

Member (A) \
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g2V s = g ’
- applicant states that Sr, Coumsel engaged in this matter.

/ 24.7.96. Counsel for the applicant : Shri N.P..Verma.

L~
L . :
\e] "j ~.(NOK0 Verma)
e o \ Member (A)
26.8.96  Counsel for the applicant .. Mc. A.K.Gupta

Counsel for theapplimnt : Shri A.K.Gupta.
shri A.K.Gupta, learned counsel for the

sy

is not .available today and in view thereof he prays for
a short adjournment.

T o o+ K ~ A Y M~ o« A
'C‘J"} \’.: ’{‘1 R B N '5Jd~ . - J’ﬁ ' eHof FRARAN . f.~_, e o

List this case on 24.07.1996 for admissicn.
R T S SN UCRRE JREA 3 Y SR Vi I \\\_-J’\wf‘-

. (N.K,verma)
ch T LOyETd B AG L LN 0l Mémber (A)

Counsel for t_ﬁ‘g'respoﬁdents: None .
K \f~ e d) N
No reply has beemfiled in spite of the
notices issued on 22.7.96. Requisites was filed on

19.7.96. Let this matter be fixed for hearing on

’ o

admission on 26.8.96. . . o -

e
R

RV N .t 3
| ~ \Q‘,lbk1

]

Counsel for the respondents..Mr.. P.K.Verma '

3
.. Heard Shri (*A.K.Gupta. Shri: P.K,Verma

states that he has been assigned to this case and

_has fifggyakalatnama. W.S. in this matter

will be filed by Shri Verma in regard to GFF

amount within @ month from now. The case bé heard

'flor admission in regard to the GPF dues on

30.9.96. | '}J &‘{
. ( N.K.Verm )

Member (A)



8./ 30.9.96.

/ces/

9./ 27.11.96

/ces/ -~

13./ 8.1.97,

/Cdy'

11/27.01.97

. be also indicated in~the cause list.

DA - 242/96

Shri A.K. Gupta, the counsel for the appl

L)

The case is adjourned to 27.11.96 for

on admission as prayed for.

(K.B. Saha)
Member (A)

(VeNg

Q\\Wb

icant.

hearing

Mehrotra)

Vice-chairman

Gn the’ pr3yer made on behalF OF the learnad

caunsel For the appllCJnt, the c:se is deOU
8.1.97 for admission. = ' ° |

2. The name of the respondents! counsel,

T \/“\

rned to

Shri P.K. Verma

"

v/iy/

(K.D. Saha " (V.N. Mehrotra)
Mabet (A) Vi ecchdlrman
List it on 25.1.97 for hearing on admission.

\JNT&

<f’ 4

(VeN. Mphrotra)

. : Vice
Llst on 13,03, 1997 fok-admissio k

~-Cchlalrman

r/‘
7

ViN.Mehrotra)
Vice-Chairman



Cimoa,

9

|

/LBS/

St e attn v 0 =

’

4

—

13/14.05.97 List on 31,07.1997 for hearing on aamiss ion.
k | | |
, , » _ (V.N.Mehraora)
SK = R T T _ Vice-Chali man
14/31,07.97 List on 19.0%,1957 for hearing on acmission.
: f o (V.N~Mehrotra}‘j
SKI ; vice~Chairman
Vs 1 T TR AL
ey S SR List on 24, 11 9? for adnission
19.9,97 o : A P
| em -
; (VeN+ Mehrotra)
Vica-Chairman
16./ 24 11.97. /S has not been fllad so far. Three weeks )
-f ‘further time is allouéd for the same. Rejoinder may be
filed within two weeks thereafter., List it on 29.1.98
' i for admission.
i
!
i/ces/

"0A - 242/96

}2./ 13.3.97: Un the request made by shri D, G Dastlgar, the -

0}

rproxy counsel on bg halF of Shri A.K. Gupta, ulth consenc
[~ -
of other sids, the case is adjeurned te 14.5.97 for

PR,

hearing on admissicn, ‘ -

(5.Re Adige) ' (Ven, ﬁeﬁrotra)

Mamber (A). .. Viteechairman

(S. Das Gupta) - - (V.N. Mehrotra)
Member (A) Vice=-chairman

i
L
|

!

i
l
|
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17/05,08,98 Shri A.N.Banerjee, counsel -fo;: the apé‘it:am.

Shri P.K.Vverma, counsel for the respondénts.

The learned counsel for the respondents states
that he will be £iling W/s today and a copy of the same
has been seryed on the learned coﬁnsel for the applicant,
The learned counsel for the applicant is allcwed three
weeks time to file rejoinder, B

Lj.st for admission on 29,10,1998 algngwith

(L.Sfi?Eljiiji%;"" _ (V.N.Mehrotra) ‘
SKJI Member(A) Vice-Chairman

18./ 29.10.98. Shrl A N. Banerjee, the counsel for the appllcdnp

The learned counsel for the appllcant states that 3
he will be filing rego;nder to the W/S indicating therein the ?
GPF No. and attaching rBlBVant documents. He is alloued one
week's time to File‘rajoinder. List it on 27.11;98 for admission

along with MA 259/97.

(LAKSHMAN(gtA) | SR (L.R.K. PRASAD)
MEMBER (3) ~ MEMBER (A) s
Q~19/27.11398 On the raquest made on kkex bshalf of the \{
_ii » learned counsel for the applicant, list it en 12.1. 1938
. Z§ﬂ “ for admission alonguith MA 259/97.
N A :

| oame (LAKSHMAN JHA , (L.R.K PRASAD)
o Member (J Membar (A)
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
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Ordars of the Tribunal

20/12,1.1999

- MBS,

21/23.3,99.

I

SKS

22./ T4

23/18,5,1999

v

—

.Shri R.B, Ojha, c0un8el for the applicant,
Shri P, K,Verma, Counsel fortha respordert s,
‘At the request of the learned Counsel

for the applicant 11,st it for admission on

23 3 1999. ' |
ol . o2 —
(-Lakshman Jha ) ( L.R.K,Prasad )
* Member (J) v

Member (A)

\

- As .the Member (J) has not come to the
office due to = unavoidable reason list it
~on 7.4.99 for admission,

§N

=

( L.R.K. Prasad )
Member (A)
99, List it on 18.5.99 for hearingfon admission,
/c8s/ ‘ (L.R.K. PRASAD) /

MEM BER (A)

Shiri” A, N, Baﬁefjee{ counsél for the applicant,
. None for t he respondents,

e

 Heard the learned counsel for the applicant and

Peruseq)the -materials on record 'including written

:'statement filed by the respondents and rejoinder filed
by the appla.cant o
 ~_2.», This _case was, flled with the folloszng pruyerj te

P.T. 0, 4




1)  PFor quashing the order dated 18.7,1975 and
16,8.1979 contained in Hnnexure-l and 2

reSpectlvely.,

i) For commanding the respondents to tréét the

. W !‘

v ! : . .
applicant as on duty since 18,7,1975 and further

pay him all arrears of salary -and other”ellowamksfn
etc, as adm1SS1ble to him in law,
1i1) For commanding the respondents to immedlately

. pay the petitioner of his Provident Fund amount
gratulty and other dues.

A0

iv) For any other relief/reliefs as your lordships
may deem fit and prope_r.

L d

3. Earlier, thls 0. A. wa_s' considered- by 'tms Trib nal

and an order was passed on 27.5.1996 stating that .the
0,A 1is not malntainable, because of law of limltatlon.

' However, regardlng refund of Prov1dent Fund and other
Gratuity Amount, the matter can be con51déred. Accordin-

gly, the learned counsel for the applicant stated that,

let the matter be confined to GPF and related mattér,
The applicant is not .pressing for the reljef 8(i) and
'8(ii), in view of the order alread ssed hi

( ° Yohly E({LM s
Bench on 27,5.1999 and ue wou ld likeéﬁo,payment of
provident fund amount and related matters s;andlng

~to his credit till the date of payment,

‘ f4,-Ql;nxpare'S”OfﬂthegW/s; thei'espondents havé'stated
- that'the'abplicant has not disclosed the provident fund
| number and, therefore, it is not possible to make
enquiry about the allegation of nbh payment of provident |
amount, Through réjoinder, the applicant has indicated
that his CRRVerositor,Nq. is 332425, ST

~

5 . We have considered the entire matter.and we
‘direct that the applicant should furnish his SER)
depositor number-to the respordents concerned, If there
is any other dues payable to the applicant as per fuJe,
the same should also be considéred and if the claim

of the appllcant is adm1551ble as per law, necessary

o payment may ‘be' made, On recelpt of the CPR mimber, the

!




e

MPS,

" Respondents shall take steps for settlement

with law within @ period of three months from

the date of receipt. of a copy of Bhis order, |

Q. A, No, 242/96

of the Provident Fuhd dues and any other
admissible dues ©@f)the applicant in accordance

With the above direction, this O.A. is disposed
of accordingly at the admission stage 'itself:ui

'( Lakshman Jha .) ~ (L.R.KPrasad )
Member (J) © -~ "Member (A)i

E R ="
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